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THE MADHYA PRADESH SHRI GANAPATI MANDIR
KHAJRANA- (INDORE) ADHENIYAM, 2003.

- ,j : . K o 3 [Recewed thcmm of the President on thc 1h I-ebrunry, 2004; u':‘senli'rst puhltshed in the "¥adhya [’mdesh Gazette -~
(Extm-ordmary)“ daled the dth March 2004 I

An Act to provu:le for the belter maintenance, preservation, Eldmll’llStl‘dthll and governance of .
" “Shri Ganapati Mandlr, Khajrana, [ndore and :ts endowmcnls aud for matters connected

therewnth or mcndental thercto

i ' A ; . - Be it cnacled by lhe Madhya | Pradesh Legnsldture in the Flﬁy-founh year of the Republlc
PR "~ of India, ds. follows—

: R S . CHAPTER I—PRELIMINARY S .

Shert title nhd. _. 1. (l) This Act may be called lhe “M;l([hy‘l Pradesh Shr Gauapau Mandlr Khajrdna {[ndore) N
. ‘commencement. Adhlnlyam 2003"
. . .
' ',: " .- . - (2) It shall come into- force o such dalc as lhc State Government may, by notification,
o ' L : " appoint.
- ‘-‘\ﬂ,.l"' 0..“Er_ridc‘ 2. (1) This Act shall have effect, -notwithstanding .mylhmo contained to the comrary in thie
';‘H: certain’ Acts. Religious Endowmerts Act, 1863 (No. 20 of 1863), the Charitable Endowments Act, 1890 (No. 6
} ) ) of [89Q), the Chantable and Religious Trusts Act, . 1920 (No. 14 of 1920) the Madhya Pradesh
A ' _ Public Trust Act. 1951 (No. 30 of 19513 or in any Scheme of managemenl or in any decree,

mslrumenl custom OT usage

i

|f!' s ) R (2) All laws, regulauons and other cnactments or order relating to the management of the
! ' ) affairs of ‘the- Mandir and its endowmcms “and all decds executed and all arrangements entered
into, for-the said purpose with a PUJaI‘I or any other person prior to the commencement of this
Act, in.so far as such enactments, deeds or .lrmnoemems are mcorms:em with the provisions of :
lhls Act, sha[l cease to havc any eﬂ"cct .

o
ol : ,
Definitions. . - ~. - 3. Th this Act .unless the comext-otherwise'requires-:* :
8 A o - (z;) . “Administrator” means the Adm|mstrator of' the Mandlr appomted under sub section ( l)
' : ) © .of Secnon l6 e ‘-
: f . R "(b). “Appomted date" means lhe -date appomtcd under sub section (‘2) of Secuon l
(p)_ . "‘Chalrman means lhe Chalrrnan of the’ Commmee

i ‘(dj o “Colleclor means lhe Collector of I'ndore D!SUIC[

R E . : S (e)” “Commmee means the “Shri Ganapan Mandlr Khajrana Indore Managmg
! " L . Commlttee consututed under this Acl

B (3] . “Courl" medns lhe court of me Dnslnct Judge, Indore
- I‘. e e {8) - _'-“Endowment means all property, ‘movable oF. immovable - belongmg to or gweu or

_ ' C . ST -endowed in -any -name whatsoever’ for the maintenance - or .improvement of, or

; ' - _.. additions to, or worship in, or support. of the Mandir or for lhe performance of any

- . servicé or charity connected therewith or for the benefil, convemence or- comfort,
’ = of the p:lgnms v:smng the Mandlr and mcludes —

(i) -lhe |dols- mslal_led in the Mandir: . . N
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(i) 'the premlses of the Mandlr
(iii)_. - all glfr.s of properly movable or immovable wherever situated and- all income
: derived from any sourcé, whatsoever and standing in any name, dedicated to the
N Mandir or places -for any religioys, pious or charltable purpose under the
’ .. Commiitee. or- any movable -or immovable property purchased -from out of the
-Mandir Kosh and’ all offerings ‘including “chadhotry” rnade to and recewed for,
11 ; ;and on behalf of the Mandir; | :
. (1) f‘Lic’eriséé" ‘means a person who -is' granled a, Iicence under ‘this.Act:
' (0] o “Mandlr" mearns the Temple of Shn Ganapatl Devta KhaJrana Tehsrl ]ndore District
. ; . R 'lndore land included.in survey No. 1074 {area 0.526 hectares) and survey No. 491
- (area .1.704 heclares) together ‘with..temples, byildings and other structures situated
o " therein and all appunenant and subordinate temples mentioned in the schedule and any
i authonzed addruons which may be made thereto after the commencement of this Act
' fJ . (j) “Pujari” means any person who is. authonzed to perform worshrp, pUJaoarchana or
i .other nluals or semces connec(ed therewnh .
I v . . e . . -
(k) "Sevak" means ‘any person who is. ‘authorized 10 assist the “Pujari” in’ due
! ' performance of his. functions and especially in keeping: the “Garbha Grih” of
4 Shn Ganapau Delty, c[eaned and well guarded
. ; - “Commrssnoner means, lhe Comm:ssmner Indore Dw1sron
F ' A
o CHAP’I‘ER ll—~VEST[NG OF PROPERTY AND. CONSTITUTION OF COMMITTEE
1 4, Nolwuhstandmg anything conlamed in any decree or order of any court or any custom Vesting of
. or usage or contract, "sanad, instrument, deed or propeny, engagement to the contrary,— property.
) '3 (i) the ownershtp of the Mandlr and aII the endbwments whlch have been or may
| J‘ hereafter be. made for the benefit -of the Mandir in the name of any person
g.-'} whatsoever or for lhe convemence comfort or benefit of the pllgnms and
G - ,all offenngs mcludlng “chadhotry" o -
nLT Shall vest in lhe Derty of . Shn Ganapatl Devta
} 5 (l) Notwrthstandmg anylhlng contamed rn any decree or. order “of any coun or any custom Administration
i or usage or contract, sanad, instrument, deed: or engagement. the possesgion, adtmmstratlon -contro] o vest In

and managemenl of the Mandir and its, endowmehts shall vest in Shn Ganapati | Mandlr Khajrana

lndore Managing: Cdmmmee

@

s 6 o 'I‘he Commlttee shall consist of -

® -

(2) Shn Ganapan Mandlr Khajrana Indore Managmg Commltfee shalI be a body corporate
havmg prepetual succession and a common seal with power to acqu:re hold and disposé . of property
. and to contract, and may by Lhe said name sue and be sued.

..(3) The headquarlers of the Commmee shall be at Khajrana Indore Dlst:nct

Tl

L

" the Colleclor of [ndore Dlstrlct or lf and so long as the Collector is -not - ehglble )
" for membershlp under sub-section (3) an Addmonal Collector ora Depuly Collector
- nominated by the Collector;

Four officers to be nomlnated by the Collector Indore;

Committee.

éopstitntion'-of
the Conurlg’uee.
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V\\\ - (c) . Two PUJanes to be nommated by Lhe Slate Govemmenl : -, -
. {d) Two non- ofﬁcmls one of whom shall be a person. havmg a special knowledge of

Hindu réligion, rites and .customs relating to the form of worshlp praclrced in the
Mzmdrr to- be nomlnafed by the Slale Govemment )

Y

o ’ C : (2) The- CoHector or the person nom:naled under clause (a) of "sub-seclion'. (I)-shall be lhe
< . N A . : .

i . " Chairman of -the Commiltee. .

(3) No person who does not pnofess Hmdu rellglon and does not acc

ept the form of worshlp
practiced in the Mandlr shall be ellglble for membershlp of the Commm

ee,
(4) The nomlnanon of the members shall be nouf' ed in such manner as may be prescrlbed

Terms- of office, 7. (1) A member nominated und

er clause (b) or clause (c) or clause {d) of sub-section (1)

_resignation and.  of Secrion 6 shall hold office for a period of three years from the date’of his nommation and’
sremoval - of Pl be eligible for ¢ re-nommauon :
menthers.
"(2) A member referred to in sub-section () may reS|gn hls office by giving notice in wmmg
o . thereof to the authorlty nominating him and shall Cease to-be mernber on his’ resagnuuon belno
: - accepled by that authority. e
i ' . ’ ’ R " . . .- * ’
I ' . (3) The State Government' may, by order, remove a member referred to in sub-section )
o N if— " R S S
; . ! . : . . (a) ‘ he is of unsound .mind and stands SO dec!ared by a competenl court; or o
(b) ~ he _has apphed for bemg adjudged as msolvent ‘or 15 an undlqcharged m:olvenl or
ik ' . (c) he has been convrcted of any offence mvolvmg moral lurpuucle or
v . :
(d) he has been gurlly of corruptron or mlsconducl in. the adm[mstmtron of' Lhe Mand:r or
(e) - he has absented himself from more than lhree conseculwe meenngs of the Commmee
» . and is unable to explain such absence to the satrsfactlon of the Commmee
& : '
T (P he being a legal praclmoner has acted or- appeared on behalf of ‘any person agamsl
il I * the Committeg in any legal proceedmg after he has been nominated as a member -
u | ; of the Commtltee or : .
] o . Co "(g) * he ceases’to profess the Hindu Rehgron or to belreve n terhple worshrp or -
B\ IR R L -(h) i *he has commmed or abetted the commlssron of any act in vupport or furtherance _
! ' ' of the practice of umouchabrllly : -

secuon 3) unless he has been gwen a

0val

- i‘. _ _ - (4)'A meniber’ shall not be removed under sub-
l . . ) reasonable opportumty of showmg cause aga:nst his rem
t
I

g R o Sadind
- g

(5) A member-- who is removed under Sub-SBCIIIOI‘I (3) may,

within-one month from the date
receipt by- hrm of lhe order of removal mstltute a suit in

the court, to set aside the order

of the

Filling .. of
vacancies.. . -

8 (1) Any vacancy in the Commmee shall
" sub-section’ ( I) of Secuon 6

Y
et iy e gepe——

be ﬂlled m (he same ‘manner as prowded in
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(2) The terms of dffice of a member nommated to fill a casual vacancy shall be for so Iong

% | only as the member whose place has been filled would have beén entitled to hold office if the
""uﬁ #1 “vacancy had-not °°°“"e‘i ' '

A ' '
Mok 9, ) The Commnttee shall,-for the transaction of its busmess meel as often as may be
AL BT

“# g%, necessary but at least once in a period of three calendar- months:

Pty
[ "—'Eg*; . . .
£ "j‘ '(2) The quorum for a meeting of the Committee ‘shall be four.' -
B .
f.t.-f:"‘ 3 Every meeting of the Committee shall be presrded over by the Chairman and in h|s

> ¥ absence by a member to be chosen by the members present to presade for the occasion.
e .

(4) Question arising at a meeting of the Committee shall be decided by a ‘majority of the
voles of the members present and voting and -in every, case of equality of votes, the Chairman or
" the person presiding shall have a casting vote.

" maintenance of the minutes of the proceedings duly countersigned by the Chairman or the person
presiding, as the case may. be, and shall submit a'copy of the said minutes to the Commissioner
for information, - -

(6) The State Government or the Commissioner may call upon the Commitlec to submit a
- and its affairs.’ i

I t0. No act or proceedings of the Commitiee. shall be invalid merely b)t reason of,f-.

. . " i

-.and management of the pmpemes vested in the Mandlr

'.Mandlr and proper ‘standard of cleanliness and punty in the offerings made’ therein;

&) to ensure that the funds of the endowments of. the Mandir are spent accordmg to' '

- the wrshes. so far as may be known of the donors; -

. 6) to do aIl such thmgs as may be tncndental and conductlve to the. efﬁcxent
Lo management of the affalrs of the Mandlr and the convemence of the worshlppers
and : : -

(n . t0 promote any other religious, educational, cultural-or charitable activity. -

(3) The Secretary of the Commlttee shall be responsnble for the proper record and

report on any matter concerning -the business of the Commlttee and ‘management of the Mandir .

‘ . . '(_4) . to ensure mamtenance of order and dtsc:p]me and proper- hyglemc condition in the -

Meetings of the -
. Committee. -

" Vecancy ete., not

to * invalidate
proceeding;s.

Duties of the °
Commitice.

@y any vacancy therein or defect in-the constitution thereof; or .
1 ’ (b) - any defect in the appointment of personl acting‘as the'Ch.air'man or mamber there'to; or
4' ©. . ari'y 'irl'eéiltarity'in its' p.rocedure not affecting the rnerit of the c'as.e.‘ |
. f I1. Subject to the provisions of this- Act and the mles made thereunder‘lt shaII be the duty
3 {‘ of the Commlttee — )
f: . m to arrange for the proper performance of worshtp “Puja archana" and the dally and s
penodtcal rites of the Mandir; .
E @ to provtde faelhnes for the offerings‘ ‘of _woréhi:p by devoteeS'
' (3.)_ o eneure. the safe custody of fnnds valuables nnd Jewellenes and the preservanon .
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‘A"E“ﬂ“t;“ of 12 (1) No movable property of a non- penshable nature of which the COITIITIIttBt is -

. Mandir "~ possession and the value of which is more than five thousand’ rupees and no jewellereis shall be
- properties. sold, pledged -or otherwise ahenated without the prev:ous approval of the COmmlssmner
(2) Save as other\wse expressly provtded in this Act.. no |mmovable property, taken: possession. -
of by the Committee shall be leased-out for more than three years or mortgaoed sold or othermse-_
. alienated except with the previous approval of the Commtssmner .
.
Borrowing . - 3. The Commtttee shall have no powcr to borrow money except w:th the prevrous sancuon I,
_powers.©. ) of the Commissioner.
Adwministeative . 4. The Committee shall annuaily submit to the Commissioner and to the State Govemmént
Report. - - 3 report on the administration"of the affairs of the Mandir eontamlng such parueulars and at such .
' ' time as the Commnssnoner may specify. - :
Delegation of 5. The Committee may deleaate any of its functions to its Chairman or.Secretary.
Powers. . -
CHAPTER lIl—ADMlNIS TRATOR. AND ESTABLISHMEN’I‘ '
Appointment of 16. (I) The State Govemment may appoint an ofﬁcer not below. the mnk of a Deputy
, Administraor. ‘Collector, professing Hindu religion to be the Administrator of the Mandtr and the Admmtstrator-
' . ’ o _ shall by virue of h|s office be, the Secretary of the Commlttee :
.l . N
P (2) The Admlulstrator shall be patd out of the revenue of the Mandtr such honoranum asa’
) the State Govemment may determine.” e o oos
Iy . L (3) The Committee shall exercise its powem of admtmstratton contnol and management of
1 . : &
no o . © ' the Mandir through the Administrator. ot
Creation of 17. (1) The posts of officers and employees of the Commtttee shall be created -after prtor
i . posts . amd approval of the State Govemmment, S
| .appoln!ment'ot‘ .
iy officers- and -
Wil . employees . (2) Appointment of all oﬁ" cers and- employees of the Mandtr ‘other than Adm:mstrator ‘shall
R - ‘be made by the Collector. - : . .
|'l : . S " (3) The pro‘cedure for appointment of officers .and other employces ahd_ the terms and
'I i C _ conditions of serviee. shall be.such as. may ‘be prescribed by b'ye-laws.
l.‘ M . Control “"dr .18 (D) All “Pujans" “Sevaks" and Servants attached 1qQ the: Mandtr or.in recelpt of any
: !Ii o :,Ej?:rli;":::m ° emoluments or prequisites there from and all lleencees shall be under the control of the
L Admmtstrator . .
i . . . ) . - . -
I _ (2) Subject to the provisions of this Act and the’ rules and bye-laws made thereunder the
 following authority may, mﬂtct the punishments as shown : agamst it:for breach of trust, m-capac:tty,
- " disobidence of lawful order or neglect of, or willful abserice from duty, disorderly behaviour oi
il conduct derogatory 1o the dlSClp]ll’le or dtgmty of the Mandtr -or for any: other sufficient cause,
; ..namely — : . : S .
£l i . C R () Collector‘ removal from off’ ce o )
ful : ) . . N (1)) Admmtstrator Recovery from emoluments or perqunsrtes of’ the whole of pan of -
111! E L any pecumary loss caused to Mandir by negllgence or breach ‘of order or disorderly
l‘ o h e a7 behavtour or conduct; or, any other mmor pumshments as prescnbed .
; I - e Prowded that no puntshment as aforesaid shall be mﬂtcted unless the person concemed is
: o o gtven a reasonable opponumty of bemg heard
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(3) In case a vacancy on account of a Pujari, Sevak or any other person relinquishing his
work or on account of death, removal or any other reason whatsoever. the Collector shall, subject
to such rules as may be made in this behalf, appoint a Pujari, Scvak or such other persons to fill
the vacancy, unless itconsiders that the filling of the vacancy is not necessary.

19. (1) Any person aggrieved by order passed by the Collector/Administrator may, wuhm
thirty days of the date of communication of the order under Section 18 1o him, prefer an appeal
before the Commissioner/Collector respectively. .

(2) The appellate authority shall. after giving the parties concerned a reasonable opportunity
of being heard. pass such orders as it deems fit and the order so passed shall be final and

_ conclusive and shalt not be called in question in any Court of Low.

(3) No order made by the Collector/Administrator as is referred to in sub-section (1) or by
the apellate authority under sub-section (2) shall debar any person aggrieved thereby from
establishing his right, if any, in u Court of competent jurisdiction but no Coun shall have power
10 stay the operation of the said order pending the final disposal of the proceedings before such
Court or of any appeal or application arising there from or in relation thereto. .

20. The Collector may in cases of emergency. dircct the execution of any work or the domg
of any act which is not provided for in the budget for the year and immediate execution or the
doing of which is in his opinion necessary for the preservation of the propertics ‘of the Mandir
and its endowments or for the service of safety of the pilgrims resorting to the Mandir or for the
due performance of the rituals therein and may direct that the expenses of executing such work
or doing the Act shall be paid from the Kosh of the Mandir. The Collector shall forthwith report
to the. Committee the action taken under this section and the reason therefor.

CHAPTER [V—MANDIR KOSH. BUDGET, ACCOUNTS AND AUDIT
- |

21. (1) There shail be constituted a fund o be called Mandir-Kosh, which shall be vested
in and be administered by the Committee and shall consist of —

(@) . the income derived from the movable and immovable properties of the Mandir;
(b) any oﬁeriﬁg. gift, donation or contribution; and
() all moneys received undcr this Act.

(2) The Kosh may be utilized for camrying oul all or any of the functions and duties: of the
Committee enumerated in Section 11 ;

. Prowded that the Kosh shall not be utilized for promotion of any - religious, educational,
cultural or charitable activity not connected wuh the Mandir save with prior approval of the
Commissioner.

22. (1) The Committee .shall, within three months from taking charge of its office and
thereafter atleast one’ month before the Commencement of each financial year, prepare or cause
to be prepared a budget for the succeeding year and shall consider and pass. the same at a meeting
before the commencement of the year ‘ . - “

(2) A copy of the budget so passed. shall be sent to the Commlssmner for appmval who
may approve it with such modifications, as he consuders necessary. .

3 A copy of lhe approved budget shall bc sent by the Administrator to the State GovcmmenL

Appenl against
the order of the
Collectors
Administrator.

Emergency
powers of the
Collector.

Mandir-Kosh.

“Budget.
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Accounts. 23, The Committee shall, within three months fom the end of each financial year, maIvcé.1 up
correct accounts-of the receipt and expenditure in connection with the administration of the Mandir
for the pteceding year. :
Audit. 24. The Commissioner shall every year appoint an auditor to audit the accounts of the Mandir
and its endowments and fix his remuneration which shall be paid to such an auditor from the
Mandir-Kosh. The auditor shall submit his report (o the Committee and send a copy thereof 1o
the Commissioner who may give such directions thereon as he may deem it and the Committee
shall carty out such directions. '
CHAPTER V—CONTROL
power of the 25. The State Government of the Commissioner shall have the power to call for all such
i":::l‘: G°"":; information and accounts as ‘may in its/his opinion be necessary for reasonably salisfying itsell/
maintzined, the endowments thereof are properly administered

Commissioner to
¢all for infor-
and
accounts and to
issue directions.

Inspection,

Unauthorised

possession by
persofts of land
or building
belonging to

Mandir,

himself that the Mandir is properly

and their funds are duly appropriated to the purpose for which they were founded or exist; and _
" \he Committee shall on such requisition, furnish forthwith such information and accounts (0 the

State Government or the Commissioner, as the case may be. The State Government or the
Commissioner may issue such direction (o the Commitiee as ithe may deem f{it and the Commitiee

shall carry them out.

26. (1) The State Goernmeat or the Commissioner may depule an officer 10 inspect any
movable or immovable property, records. correspondence, plans, accounts and other documents
relating to the Mandir. The Committee and its employees shail be
such officer for inspection.

(2) The Commissioner may, if he considers it necessary
inspection under sub-section (1)

.CHAPTER VI—UNAUTHORISEDLY TAKING ?OSSESSION OF LAND BUILDINGS
: OR OTHER PROPERTY OF MANDIR -

27. (1) Where the Administrator has reason to belive that any person has unauthorisedly taken
possession of any land or_building belonging o the Mandir or any sacred tank, well, spring or
walercourse, of has remained in unauthorised possession thereof, whether the same is situated witlxin‘
or outside the precincts of the Mandir, the Administrator shall report the fact together with relevant
particulars to Tahsildar having jurisdiction. :

(2) On being satisfied that there has been an encroachment, the Tahsildac may cause (o be
served upon the encroacher 2 notice specifying the particulars of the encroachment and calling on
him to show cause before a certain date why an order requiring him to remove the encroachment
before a date specified in the Cotice should not be made. A’copy of the notice shall also be sent™
to the Administrator. S .

(3) The notice referred be served in such manner as may

to in sub-section (2) shall
be prescribed. '

(4) Afier considering the objections, if any, of the encroacher and reply, if-any, of the
Administrator received within the period specified in the notice referred to in sub-section (2), the
Tahsildar may, by order, if he decides that there has been an encroachment, require the encroacher

the Administrator ‘before a date specified-in the order.

s
P

bound to afford facilities to

to do so, personally make an .

10 remove the encroachment and deliver possession of the land or. building encroached upon-to -

. (8) The order. c:;f'the Tahsildar. shall be in. writing-and shall contain the grounds. on which -
he has-passed the order. ‘ - ) - .
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28: (1) Any person aggrieved by an order passed by the Tahsildar under Section 27 may.
within thirty days from the date of the receipt by him of such order, prefer an appeal in writing
to the Sub-Divisional Officer having jurisdiction.

(2) On such appeal being‘prefer.red. the Sub-Divisional Officer may order stay of further
proceedings in the matter pending decision on the appeal. '

(3) The Sub-Divisional Officer shall call for the records of the case from the Tahsildar and
after giving in notice in the manner prescribed to the appellant and the Administrator and if

_ . necessary, after making such further inquiry as he thinks fits, decide the appeal.

(4) The deciston of lhe_ Tahsildar s;hall. subject to the decision of the Sub-Divisional bfﬁccr,
be findl and shall be conclusive evidence of the encroachmcnt:

Provided that nothing in the section shall prevent the encroacher from instituting a suit in the
Civil Court having jurisdiction on the ground that the Mandir has no title to the land or building.

(3) Where no appeal against an order of the Tahsildar has been preferred under sub-section
(1) or where an appeal has been preferred and dismissed, the Administrior may remove the
encroachment-and obtain possession of the land or building encroached upon. Any Police Officer
whose help is required for this purpose shall be bound 1o render the necessary help o the
Administrator. ) '

CHAPTER VII—MISCELLANEOUS

29. The provisions of the Madhya Pradesh Accommodation Control Act. 1961 (No. 41 of 1961)
shall not apply to any property vesting in the deity of Shri Ganapati Devta, under Section 4.

30. All moneys due to the Mandir under this Act or under any agreement which provides for
recovery of any amount payable thereunder as arrear of land revenue shall, on a certificate signed
by the Administrator or any person authorised by him in this behalf be recoverable as arrears of
land revenue. ~ - : ‘ :

31. No suit; prosecution or other legal proceedings shall lie against the State Government or
any officer of the State Government or the Committee or any member thereof or the Adminisirator
or any other person gcting under the instructions of the Committee or authorised by it, for anything
which is in good faith done or intended to be done under his Act or the rules or bye-laws made
thereunder.

32. Save as otherwise expressly provided in this Act, no notification issued, order passed.

" decision made, proceedings or action taken or other things done under the provisions of this Act by

the State Government or any officer of the State Government or the Committee or any member thereof
or the Administrator shall be liable to be questioned in any Court of law and no injuction shalt be
granted by any Court or other authority in respect of any action taken or 1o be taken in pursuance
of any power. conferred by or under this Act. : '

>

33. When any land -or buildig, whether within or without the limits of the Mandir, is reuqired

“for the purpose of the Mandir and the Committee is unable to acquire it by agreement, the State

Govermmment may, at the request of the Committee proceed to acquire such land or building under the

provisions of the Land Acquisition Act, 1894 (No. I of 1894) and the acquisition of any land or building -
for Mandir shall be deemed to be a public purpose within the meaning of that Act and on the payment

by the Committee of the compensation awarded under the Act and of any other charges incurred by

-

Appeals against
orders aof
Tohsildur under
Section 27.

Provisions of
Madhya Pradesh
Accommuodation
Coatrol Act,
961 not  to

apply.

Money due to
the Mandir
recovernble as

arrcears of land

revenue.

Protection  of
action taken in
good faith.

aniricnlions,_

orders etc, not
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land.
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Power to grant
licences.

Power to cancel
or suspend
liceaces.

Appeal.

Comuittee to he

in possession of
the Mandir and
its properties.

1 ,._.'-..'_’;

. the State Govemment in connection with the acquisition of the land or building shall vest in the Mandir

and be held by if‘subject to such terms and conditions as may be specified by the State Government.

34. (1) Any person who desires to sell flowers, prasad, books and other literature, pictures
and any other material approved by the Commitice or to look after bicycles, shoes, umbretlas or
other personal effect within and around the Mandir premises shall apply to the Administfator for
grant of a licence or renewal-thereof in such manner and within such period as may be prescribed
by bye-laws. - .

(2) 'Every such application shall be accompanied by such fee, as the Committee may, subject
to the-limits prescribed, specify in this behalf. )

(3) The Administrator may grant or renew the licence or for reasons to be recorded in writing
refuse to grant to renew the licence.

(4) All the licences granted or renqxéed'under this Section shall be subject to the provisions of
this Act and the rules and bye-laws made thereunder.

35. (1) Subject to the provisions of su‘b-section-(2), the Administrator may. for reasons to be
recorded in writing, suspend or cancel a licence —

(a). . if the licence has been dblaine_d through willful misrepresentation or fraud: or

(b)' if the holder of the ticence or any servant or any one acting on his behalf with ~

his express or implied permission, commits a breach of any of the terms and
conditions of the licence: or ' . )

(c) if the holder of the licence has been an insotent;

() if the holder of the licence is convicted of any offence under this Act or under
any law for the time being in force.

{(2) No ‘licence shall be suspended or cancelled under this Section unless a reasonable
opportunity to show cause against such suspension or cancellation has been given to the holder
of the licence.

36. (1) Ariy person aggrieved by an order of the Administrator _ under sub-section (3) of

Section 34 or sub-section (1) of Section 35.may prefer an appeal to the Colleéior.

(2) An appeal under sub-section ( i) shall be n‘ihde'w_ilh_in thirty days from the date of receipt
of the order tn such manner as may be prescribed by bye-laws, ) .

{3) The order passed by the Collector shall be final and shall not be called in question in
any Court of law. - . . -

37. (1) The Commitiee shall be entitled to take and be in possession of all movable and
immovable: properties ‘including the funds and Jjewelleries, records, documents and other assets

. belonging to the Mandir.

(2) If in. obtaining such possession, the Committee or any person authorised in this behalf
by the Committee is resisted or obstructed by any one, it may make, a requistion in the prescribed
form to the Tahsildar within whose jurisdiction any such property is situated 1o deliver its
possession to the Committee and on receipt of the requisition, the Tahsildar shall hold a-summary
enquiry into the facts of the case and if ‘satisfied that the resistance or obstruction was without
.- any just cauce, shall comply with the said requisition and in exercising.the power under.this section

the Tahsildar shall be giided by the rules made under this Act. - ' D

Y
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- (3) No suit. prosecution or other legal proceeding shall lie against the committee or any
- person acting under its instruction or authorised by it for anything done in good falth under
o sub-section (2). .
po : : :
7 (4} Nothing contained in this Section shall bar the institution of a suit by any person
" L aggrieved by an order (made thereunder) from establishing his title to the said property.
; . .
jf'f. (5) All pxiblic officers having custody of any record, register, report or other documents
2 relating to the Mandir or any movable or immovable property thereof shall fumish such copies
of or extracts from the same, as may be required by the Administrator.
B CHAPTER VIII-—-OFFENCES
i 38. Whosoever :— Offences.
b (a) Whose duly is to perform the rituals of the Mandit or “puja archana” of the deity o
raises any claim or dispute and fails or refuses to perform such duties. knowing or . )
. having reasons to believe that the non-performance of the said duties would casue :
delay in the performance of the rituals or puja archana.or inconvenience, harassment
- to the public or any Section thereof entitled to worship in the Mandir and willfully
‘ disobeys or fails to comply with orders of the Administrator dirccting him to perform
his duties without prejudice 1o the resulis of a proper adjudication of such claims
or dispuies, such persons or any- other person who abets such conduct; or .
(b) Unauthorisedly performs any rituals, “puja archana” to any deity within the premises - ':
of the Mandir; or )
(c) Volumtarily causes obstruciion by use of force or otherwise to any “Pujari” or
“Sevak” in lhe; due performance of his du;ies; or
(d) Willfully does any act whereby the “bhog"” or Mandir is defiled; or :
1 ; (e) Unauthorisedly exhibit any “thali” or other receptacle in such manner as might -
[ ) reasonably induce any person to place any offering whether in .cash or in kind,
in such “thali” or other receptacle or solicits money in any other manner
whaisoever; or '
)] Not being authorised by the Committee or the Administrator interferes with the ;
; movements’ of person or with any regulatory measures therefore wuhln the premises
; of the Mandir; or
- (g) Forc:bly enters into any placc within the Mandir when such entrance is prohlb:lcd

under any law or custom or under any lawful order passed by the Commmee or
the Administrator; or

(k) Takes inside the premises of the Mandir any article knowing that the taking of such
article is prohibited under any law or custom or by any declaration made and
published in the prescribed manner by the Committee with due regard 1o the ‘ - !
prevailing custom, public helth, morality or the religious sentiments of the public. '

T et et T

shall without prejudice to any other action taken .against him undér any other provisions of
this Act, on’ conviction be punishable with imprisonment which may extend to six months or with
fine which may extend to two thousand rupees or with both.

s
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i 39. No Court shz,.lll 1ake cognizance of any such offence .under this Act without. tl_;e. previous Cogrizance of
sanction of the Administrator. ’ '

offences.
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\)\ Composition of 40. (1) The Administrator may accept from any person against whom a reasonable suspicion
: offences. exists that he has committed an offence under this Act a sum of money not exceeding :—

(a) in cases comiﬁg under clause (d) of Section 38 double the amount of the
value: and ' - :
F : C (b} in any other cases, the maximum amount of the fine which may be imposed in

respect of the offences. '

by way of composition of the offence.

(2) On the payment of such sum of money,

no further proceedings shall be laken against
such person. : ’ - '

! Fines to he 41. All amounts realised on account of fines upon conviction for offence under this Act or- i
1 credited to )

. as a result of composition shall be credited to the Mandir-Kosh.
Mandir-Kosh,

Power of State
Government to

42. (1) The State Government may, by notification, make rules for carrying out the purposes =

of this Act.
make ruyles, t .
’ (2) In particul.ars and without prejudice to the gencrality of the forgoing power, such rules
) may provide for all or any of the following matter, namely - ) ',
. o - - i
(a) the manner in which nomination of member of the Committee shal] be notified under ‘
sub-section (4) of Section §; ‘ J
: . . =
(b) the manner in which notice shall be served on the encroacher under sub-section (3) !
of Section 27: ' - : _ .
{c) the manner in which notice shall be given under sub-section (3) of Section 28:
‘(d) the limits within which thé fee for licence may be specified undér sub-section (2)
of Section 34: ’
{e) - the form in which requisition may be made under sﬁb-section (2) of‘Scctilon 37; :
" (j) the manner in which the declaration shall be made and published under clause (h) K
of Section 38; ' ’ ' ' ’
. . i
-(8) . any other matter which has to be or may be prescribed. j
(3) All niles made under this Act shall be laid 6n the table of the Legislative Assembly. . :i
Power of

43. (1) The Committee may, with the prev'ious.approval of lhe'Commis‘sioner, make bye-
taws for the administration and governance of the Mandir and-its endowments not inconsistent
with this Act or rules made thereunder or any other law. )

Committee to
make bye-laws.

(2) In particular and without
_-bye-laws may provide for :—

=

prejudice to the generality of the: foregoing power such

(a) the division of duties among the Chairmgm of the Ct-)mmitteé and the Secretary; _

* (b) the manner in which detision on an

y matter may be -taken otherwise than at
- the meetings; S '

NS P P T IUREN .

{c) the procedure and conduct of business at meetings of the Comnmittee;
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- the books and accounts to be kept at the office of the Commitiee;

the custody and investment of funds of the Commitiee;

the details to be included in or excluded from the budget of the Committee;

the time and place of its meetings;

the manner in which notice of its meetings shall be given;

the preservation of order and conduct of procgedings at meetings and the powers

which the Chairman may exercise for the purposes of enforcing its decision;

the manner in which the procecdings of its n{celing shall be recorded;
(k) ~  the persens by whom receipts may be granted for moneys paid to the Commiuee;
)] the maintenance of order inside the “Mandir” and regulating the entry and exit of

‘ persons therein or therefrom; ’

tm) the “manner in which worship shall be pcrformed in the Mandir during * pravas
*melas’ and ‘utsavas’; :

(n) the preparaton of a list of persons fit For‘appoinlmen.l as ‘pujari’ and ‘sevak’ of
the Mandir after taking into consideration the educational qualifications, religious
knowledge, conduct, training and experience and other matters ancillary thereto;

(o) the procedure for appointment of officers and other employees and terms and
conditons of their services under Section 17;

(p) - the manner in which and the period within which application for licence may be
made under sub-secton (1) of Section 34,

{qQ) the manner in which appeal may be prcfered under sub-section (2) of Section 36;

(r) any other matter for which bye-laws afe to.be made under this Act or it may be

- necessary to frame bye-laws for cffectively implementing the provisions of this Act .
and the rules made thereunder.

(3) All bye-laws after l'.hey have been confi rmed by the Commnsswner shall be put up on’

the notice board of the Mandir. -

44, (1) if any difficulty _arises in giving cffect to provisions of this Act, the State Govemment- Removal  of

difficufty.

) may, by general or special order published in the Gazette, make such provisions, not inconsistent
with the provisions of th|s Act, as appear lo it to"be necessary or expedient for the removal of -

the d:fﬁcully ’ _ . o

Provided that no such order shall be made after the ekpira_lion of one year from the

appomted date.

_ (2} Every .order made under sub-section- (1) shall ‘be lald on the table of the Legislative - -
Assembly. .
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“Shri Gopestiwar Mahadey Mandir

THE SCHEDULE
[See Section 3 (i)]

Shri Ganesh Mandir

Shri Durga Mata Mandir

Shri Shiv Mandir ‘ .
Shri Kshipreshwar Mahadev Mandir
Shri Krishna Mandir .

‘Shri Kaila Mata Mandir

Shri Bhadva Mata Mandir

Shri Hingly Devi Mandir-

Shri Chintaman Ganesh Mandir
Shri Mahakal Mandir ..

" Shri Vedmata Mandir

Shri Siddh Bhairav Mandir

Shri Narsingh Mandir

Shri Pipleshwar Mahadev Mandir
Shri Seetaldmata Mandir

Shri Jaj Santoshi Mata Mandir

-Shri Hanuman Mandir

Shri Ganesh Mandir Kaleganesh
Shri Shani Mandir

Shri Sai Baba Mandir

Shri Venkatesh Mandir

Shri Lekshmi Narayan Mandir

. Shri Ichchaman Ganesh

Shri Mahavif Hanuman Mandir
Shri ljattatraya Mandir -
Shri-Ram Darbar-Mandir

Shri Radha Krishna Mandir
Shri Mahalekshmi Mandir.

Shri Prachand Bhairav Mandir
Shri' Bhairav Mandir

Shri Surya Mandic - -
Shri Géng'améta Mandir

" Shri Dakhinee Hgmuma:i Mandir
Shri Santoshimata Mandir.
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